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[Dr. D. S. Raju.]

and third offence, more stringent
punishments have been suggesled.
However all these factors will be

taken into consideration by the Select
Committee and a final form of the
Bill will be presented to the hon.
Members of this House,

I do not think it is necessary for me
to make any long speech but I would
again like€ to thank all the hon.
Members for accepting this Bill to be
considered by the Select Committee.
Thank you very much,

Tae DEPUTY CHAIRMAN:
question is:

The

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajyva Sabha do join in the
Joint Committee of the Houses on

" the Bill further to amend the Pre-
vention of Food Adulteration Act,
1954, and resolves that the following
Members of the Rajya Sabha be
nominated to gserve, on the said
Joint Committee: —

. Shrimati C. Ammanna Raja.

. Shri Arjun Arora,

Shri R. K. Bhuwalka,

. Shri J. C. Chatteriji.

. Shri K. Damodaran.

. Shrimati Jahanara
Singh.

7. Shri Shantila]l Kothari.

8. Shri S. S, Mariswamy.

9. Shri Deokinadan Narayan,

0
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Jaipal

. 1Shri Palat Kunhi Koya.
. Shri Niranjan Singh.”

The motion was adopted.

THE GOLD (CONTROL) BILL, 1963

Tue MINISTER or PLANNING
(Sur1 B. R. BHAGAT): Madam Deputy
Chairman, I beg to move:

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do join in the
Joint Committee of the Houses on
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the Bill to provide, in the economic
and financial interests of the com-
munity, for the control of the pro-
duction, supply, distribution, use and’
possession of, and business in, gold
and ornaments and other articles of
gold and for matters connected
therewith and resolves that the fol-
lowing Members of the Rajya Sabha
be nominated to serve on the said
Joint Committee:

s

. Shri Mahabir Dass,
. Shri Suresh J. Desai,
. Shri B. K. Gaikwad,
. Shri I. K. Gujral,
Shrimati Nandiri
. Shri C. D. Pande,
. Shri Dahyabhai V., Patel,
. Shri P. Ramamurti,
Shri Shiva Nand Ramaul,
10. Shri V. C. Kesava Rao,
11. Shri Sherkhan,
12 Shri M. P. Shukla,
13. Shri Rajendra Pratap Sinha,
14. Shrimati Tara Ramachandra
Sathe,
15. Shri A, M. Tariq."

[N X

Satpathy.

O o-1aom O

The Gold (Control) Bill has been
introduced in  pursuance of the
Finance Minister’s statement made in
Parliament on the 2lst  September,
1963, to replace the order issued under
the Defence of India Rules by a sta-
tute. India is not a major producer of
gold. At the same time there conti-
nues to be 3 large demand for gold 1n
the country. This is mainly for two
reasons: firstly, for investment and
secondly, for ornaments. To  meet
these demands imports would Dbe
necessary. The country is under
great pressure and difficulty for the
import of essential machinery and raw
materials for the agricultural, indus-
trial and general development of the
country. Since the beginning of the
Second World War import of gold has
had to be virtually suspended. At
present, as the hon. Members are
aware, we have an adverse balance of
trade in view of the large imports
necessary on other counts, Import of
gold, therefore, is not possible. At the
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same time, with the rise in the stan-
dards of living and  availability of
money with large sections
people, the demand for gold continues
to increase, Even with the estimated
considerable holdings of gold in the
country, it has not been possible to
meet this demand.

" The first of these demands relating
%o investment in gold is the result of
the traditional feudal attitude that
has existed and the previous lack of
alternative modern forms of invest-
ment and industrial development.
This needs to change so that the sur-
plus funds available with the people
are invested not in unproductive gold
but in other productive enterprises,
whether industrial or agricultural, so
that the wealth and prosperity of the
country increases. Today this is pos-
sible with the rapid growth of bank-
ing and industrial enterprises. The
return to be obtained from these is
better than idle investment in gold.

The other use of gold, again in a
very large measure the result of tra-
dition, is in respect of jewellery. We
are perhaps the only country in the
world which lays such a big store on
jewellery made of gold. In the past
it had been the fashion to have gold
of a fairly high purity in its manu-
facture. It incidentally also served
the purpose of investment.

None of these uses of gold is today
desirable, They, in fact, act as a
direct hindrance to the industrial and
economic development of the country.
Since it is not possible to import
gold—where is the money to pay for
it?—the existence of these demands
encourages smuggling with the conse-
quent loss to the country both of hard-
earned currency and of moral values.

The Gold Control Order and the
present Bill which has been introduc-
ed to replace it, are designed to sup-
port the powers and provisions in the
Customs Act, 1962, relating to smug-
gling of gold. It is also designed as a
long-term measure to control transac-
tions in gold, check the uses of gold
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and gradually to bring about 5 change
in the pattern of investment, whether
in the form of gold or jewellery, to
other forms. The Bill, therefore, res-
tricts investments in gold bullion as
such and transactions in gold are res-
tricted. To reduce the demand for
ornament-making, it is laid down that
all new ornaments should be only in
gold of 14 carat purity. There is
nothing wrong in 14 carat gold which
is just as good but it reduces the use
of gold in the making of ornaments
and thereby larger demands for
ornamentation can be satisfied from
the stocks in the country.

[THE ViceE-CHAIRMAN (SHRI M. P.
BHARGAVA) in the Chair]

A very large number of persons,
estimated at about 300 thousand, were
dependent on the making and selling
of ornaments. The Gold Control Order
in its original form caused a certain
amount of hardship, [particularly to
the artisans. Their rehabilitation, by
its very nature, could not be dealt
with as expeditiously as desirable.
Accordingly, in September, 1963, Gov-
ernment set up a committee of officials
to examine and make recommenda-
tions on gold control in all its various
aspects. The report of this committee
has already been placed on the Table
of the House and circulated to the
hon. Members, As the Finance Mini-
ster announced in September 1963, in
order to relieve temporarily the dis-
tress among the goldsmiths, permis-
sion to re-make new ornaments from
old ornaments of a purity not exceed-
ing the original was given, In the
meantime efforts for the rehabilitation
of goldsmiths have been continued. We
have now made considerable progress
in this direction.

I now briefly invite the attention of
the House to the salient features of
the present Bill.

i(a) Chapter T is concerned with de~
finitions. This calls for no special com-~
ments except that the banks are ex- .
cluded from the definition of dealers...
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[Shri B. R. Bhagat.]

(b) Chapter II deals with
control of business in gold, prohibits
the manufacture of new ornaments of
above 14 carat purity and also the
manufacture of articles other than
ornaments, There are restrictions on
the possession and sale of gold and
hypothecation of gold.

(c) Chapter III deals with licensing
of various categories of persons con-
nected with gold, namely, dealers, refi-
nerg and goldsmiths. Four categories
are recognised. Firstly there are the
refiners who are responsible for the
melting of gold, purification and con-
versin into 14 carat gold. Their num-~
ber will be generally restricted. Sec-
ondly there are the bigger dealers who
are permitted to buy old gold orna-
mentg and declared gold and sell new
ornaments in purity not exceeding 14
carat. Thirdly, there are the small
dealers, generally those who do not
pay sales-tax. They will be free to
buy old ormaments but may sell new
ornaments only of a purity not ex-
ceeding 14 carats. And the fourth
category is of certified goldsmiths
who are essentially self-employed
artizans and who cap re-make orna-
ments of a purity not exceeding the
original and repair and polish old
ornaments. They are not permitted to
make new ornaments or to buy and
sell ornaments of gold.

Certain special provisions have been
made in respect of public religious
institutions to meet their require-
ments.

(d) The next Chapter is on declara-
tion of gold, In addition to the decla-
ration of non-ornamental gold which
came into force when the Gold Con-
trol Order was promulgated, the Bill
provides for powers to call for 5 dec-
laration in respect of holdings of
ornaments. This is based on the re-
commendation of the Official Commit-
tee who advised that if conversion of
gold ornaments of more than 14 carat
purity was to be allowed, the declara-
tion of holdings of gold ornaments be-
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yond a certain limit was necessary
safeguard and should be provided for.
The powers proposed in this Chapter
are designed for this purpose. No
ceiling of holding is being prescribed:
and it is intended that the minimum
holding for making a declaration,
which would be based on the views
expressed in the House, would be
such as not to cause any harassment to
the ordinary housewife.

(e), The Bill has a Chapter on the
Gold Control Administrator and the
powers to be exercised by him. He
has replaced the Gold Board so that
the policy-making and execution of
the Gold Control Order is vested at
one central point in the Ministry of
Finance,

(f) The other Chapters of the Bill
relate to miscellaneous provisions in-
cluding penalties for offences as also
enabling powers and need no special
comment.

A change-over from a traditional
age-old system and its attached values
to a new one is a difficult and time-
taking process Any legislation
designed to achieve these objectives
must also have the whole-hearted

support of both the Houses of Parlia-
ment. It is, therefore, necessary that
such a measure is examined in detaik
by both Houses. Sir, I move,

The question was proposed,

st Go @o FwRAr (IFT IIT):
wEYZY . ATYFATT TET F ATRA TEGT
fargr mar ¥ & woaT fada 77§ Y
ger gar 7 A § =EAr § feovrew
TAT =H f4q@s FY ArE AT KT ATIH
F7 2 v goa fody o wwer ®Y AgE
a7 gfafy i ofags 773 ¥ gq977 F7
¥\ Hwmaras i WA avar stg{aaat
¥ o feg ¥3q fog3m F1 707 fFay
TAr AT &F  @e 7EsT i qRr
Fvz faw= g F77 F | wmAw av
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KT ¥ 7 a0 {FA w7y ar fw wan
freaw & s 1§ faal & A
fad a7 @7 wiray w9 g1 S W7 gAy,
2 F flav A s wrd U s
afz gy wafeai 97 Z9 30 fagaor
fraqi &1 w7 *v 2@ 1 fAyARILY AT
JETAT & ~—A17 gH ag AT &R 7
w9 gl 27 MfEI—FF 701 Fagaor
AT G qT 3350 H IR G0 g0
g =10 fgd A s afy g oar vy
g 1 s fae gy o o o gooHT-
i @wraT 38 WA & Y Fue agy
g1 1 WA I FT AT R, G FT AIAAT
AT AXA Agyr EAr g fwaar W
YT H FEA F AT HA FT AT T
e grar & 1 sl o e goomr-
it w71 faq 7N 4 ¥ v 97
g @ fAgaw w1 s W
wif @1 oAm fEE o drs
FORTATL AT TFAT 95 § (SaHT
I a1z F g A fran, fw AW
1 1 g 3o § wav 9@ way g
IS AV I G AT AT TG Ay F
gafy wiwsi § a7y 5§ A @fag
FILATA & AFTIA AG IT RIS
grror soeew Agt g v faad
HIF FT, AT FT Tg THATAT 1 95 {3
e frgam =1 w79 ¥ 9 g A
TW § Arm FW O owAT
FO-fEq AT AT PAT AW FEAT
Y THE FL7q FIATHT 9% gAT T |
WHT & F 57 aFa17 FA1 17 Wiy
farg I0fgrarmEmEa W A%
afga @y 7o § NAfgy @ vy}
AT FA F AIT QX F ORI AT
#x 4@l gC, & fadi &
WA A grag i aw G wgar fE
WIT WTF ¥ 4Gl g, A F
gm, 37 Fardr gowar, fevo@t
war, @fra fggema & ST E@W
F AL WA § H FAT G-
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se

g o g g g, I OH
fraar &% & ?

s dlo Mo WA : FZTA Y

%ﬁ"Qo Yo AATAT . FF HF Y FA
grr 7 agr Fae fAgAM WIS THET
0 XY % (17 gy T 4T { AT
$3 A ® UZ AT W0F Y FA T
A 3 fragiw, afafaoai s e
YA & FITAEWIT 9 ZIAAT, IH
T AT A5 AWEEfed A0 & WIRET
gy ¥, 1 IFUT AR A WA B
ZR WA & TR H) FH FIAT AZT )
37 93390 ¥ fwey a1 maAg A @
AEFT | T 7 AYE AW AT A
W= arer § 97 war 77fET @ F
¥ o0 ST IOAH TGN A, qF AW
®TT F TTA F AW FAT X7 TES g,
St gefag o AT ar WT FHREATH
F FA-ATGTIO & TR W7 OHTAT 91 |
myael #1 freEy @ w7 S«
=g ®TAT Weg fywr o wwar 9r |
qa Ma AT AT F AL G W7 wGAT @A
¥ ggwrw 3faa gl ¥ AgAA A FT
froaY v #7 vquT } AFAT AT TG
99§ FF F7 qTH AfUF IATATATAT |
fo7 390 & sa1g ¥ WAA7 97, e AT
H{A & A9y, wq wdor 49 fewa
AFET § grar a1, T TEA ¥ Fmar
gAT |1 AT 9T § 49 g AAHY,
TEA, TaF w19 wa o | ww afvfeafq
FEA TE ) TG A F AR FOGT ST
% A%, 471 % wrE@E] d o0 FU
A%, T AT F1 gA NI 7 g &, e
ag wara W faqAr savaw g e,
farega grar =rfe®, saat a4 frar v 1
A # g 3wEET FA &1, IFAT
TEAT G ¥V, Wiad agadr ET
AET F91 FTAA TGO F FaAT Qv
¥ qfvada % gwar § 7 ¥4 AWt
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[ To Flo Fragd]
& =3 4T, @ F TR
F JAHT TF  FaOw F AT X
qIAT AT FFAT § 7 A F@r, m;AT
mfear g v g fugw addi
st feai g3 feagy 32 a1 frang
AT &, M9 39 & ga7 ¥ qfad « A
e Pl &Y e Adl oA, S
AW AT A AT wa A
wgd faa, faar @var fa¥, 3% a1 faarg
q IV HT ALY 1 AT ATT T AT
ST FT frarr @dzar §, §FF
’ITEQ'UT 9T FT 24T % Y1 q‘;‘(a'
F mEd a7 F fag % Fwe T
T M A FATEF AT D
fagd qarc g, T OO HTF AT
90 amaargy &1 9% www d
T Fw g A afd
qgaATr Fifgd, a7 98 TEey g7 A
St AawA o &, faedr &
TIT F FHW o X 7 A7
IS ®T AT w7 aQEHr Ag g
FIA & oS TG TTA AHAT | AT
AT ¥ AT g 34 ATd W AT
T, AW F AT qged, I F
Herr? 31 i F IR @ & maer
wig B3 T a1 @47 ave N oy ofcferfy
T TFAT AT Fr A HY goa § A
g1 wrdt 1 wfEA ww gw s
IR I S R
I F AR FT FYE far? A
fear, M7 i arFam Hy & 37
gt gfvarEr A1 gAY T [T gAT
aaF & w1 AT F qRA F wrs A7
"I G0 917 AL A7 §F Ioer Oy
T FEA0 ) AfeT g IAET TN
FOFT T 7 Wl qw A A Ay 3w
qurafa S #T Y eF FATT ¥ a2
sggeT F1 O WY § fr uefafaedzv
ST FF WEIT fAmrw aFAr §, s
frFe awar € T fra Y § gawr

[ RAJYA SABHA 1
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fgara &1 1 W 38 AT Frawr ardy
fear StriRm, TE S SIvaT O4v | 9
faasr =g A3 S F7 gFAT L
7 fras o w9 § 9 fFaa wZa g
afgd, IEFT WL AT FHTT ST )
59 999 § fauas 4o & 98 § w9+
aFar g fv o9 F1q7 aw ]} fv o
g TEN AT § 1 37 Afww w7 ATAT
# o F wgA wroE qrq qGF TEN
arfgd #T T g7 WA & wfaw F
aga g oar. ..

Wt o FRo WAAR : WAHT X
F7T ¢ 7

st To dfo Frqar - F wT AT
FT W E IT qT UIAAFE &7 T § )
usfafredeas &1 zav =arqe mfas?
agl & 1 wwA-—39 wfasd
ZETFNT 1T &7 HI[FT § | qG FAIL
qrfvaifes Sitad § =aTa1T ST FUM,
7z AT § FAA qar FQMW 1 AT T,
faa® ara mrawel 7 FET a0,
I7%F wrgat #7 fewre www & & A
A { A7 AFGT § | AfFER FIOAT FY
ga saraE wigFTT, MT IIFT AL
AT ¥, X &¢ F15 WwFFAT TN
gt g1y 1 afwa ST H aneT o
fesr F9q AT TEY & |\ TEY AT A
weqrdl &7 & fram & ®7 7 ;g oA,
IR FTAF & T e w7 f7Av
ST TR & 1 WA TTEE ATAT AT VLT B
oY 39y F7r or 7@ g fF faaw o
g, 39%T ag fgara & @war €0
A FATFT wrey Agl g v oamAw
% %29 RITAN Tg Fg % gy 7y
¥ wfas fy7F g Mg T 99 @A
¥ war FT & AT AU aran?
AT ¥ IFFT AAAS fTAT FOAAC )

fg oot ¥ @Y FarE ¥ 4%
¥ AT eEaEr FIA ¥ A1 oF J JaT
Oy § @9 frar § A% AT # I



1167 Gold (Control)

TET F F99 ¥ HE0 wAFT IO
gIfr, gEs! araw &1 fa=re =nfew
F1E FT00 A fF g7 wemaw &7 ogAN
STTE T TIARE W7 ¥ FfaF7T
%, afFa ag #1970 aqa7ar § fF e
feq fazr & @nt @gar =mzar &0

TF T 1 AAT G AT A
T 74 A7 faad w18 Y SarAae
CFIFHY TEIY AGE FT FFar g w5 ad
fgt ey ms W R AT WT Y
#E F a7 ¢ & A0 fog¥ @ faw
g & 1 wEIgw & faw anafadi &1
T AT HT IGATH FIX FT AAFTL
fear war  9egin fager o @ve AT
T Ard § FAgT waaAr Fwr foaw g
§ QY I T@ FEAT § T AT
7 ot oy sqwfi F fawg F3C
33 A FT ATEaTAR 3 (SeFI TAFTA
¥ AISE FT @, A AEA & "G
FIT TGTAT TIFT &4 & 1 3H I § QA
fgt g a7 @, wifs 3 w7 8
fo © Farf Fv R E

o fagaw § @oEd F amA
FUAMY T GF< @I JT 747 & AT
TFAIES ¥ FAAIAT ¥ ATHA FAIS
1 7TET G TAT | T { €Y AT
g & ag ol ¥ fadt A &0 3
gAY @S ¥ @ A 2, gafug Saw
g T v afefea § w7 9% o &
afefgT g =nfey | afFa faa g9
YATT FT fdsl Saq@ & ofrad 93
qIAT ST &, TR HwEr g9 gy o,
AT A6 I g HY SA-SaT 57T g
gt St & fF gW 39 A @ gEY
T FT wFq g % ag N AfwF g
w1 @ & IAwT afvum o gF o
WA & gAAE w0 ST AW w
T ag e g A ME g ?

[ 6 JUNE 1964 )
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off dfo Mo WA : TgT TG |

WM Qo do AW : F Fgar g
fa faege 7t fear v &1 99 @l
FIA & M9 faware fear ooy &, T
AT [T A TE § H{T AT Oy
F Ay I feay v § 1 waHdAe
A 7ISE & Fq7 29 A FY A
fear & 1+ 197 w1 awy @ R
fe a ravar<t ) wfearat 51 aq=
ah A7 S *wfeArgEi w1 gv oFA
¥ fau #1€ 3 waw T vo1 @
st 7 T fggEy & fau ag we
f& gaFT g aga ey w@y &7 foar
&, @A TE AT 1 Yy @
FI gFMAL 97 TG F7Q § T WA IAA-
T MY § AT IAF 99 7 S
a1 w5 fr 9% Nwfel 7 92
srafagar § s | F maAa w1
NEET AT E 5 i @
fra a2l #) T FTHTT W T
T FT Arwfat § srafiear & w8
g qar  ueifasr & fry amaw )
Saeey FT faar mar @ 1 o aw
#T I AT g 5 01T, 2 eqiw s F
Agwi A, fegia v & @ w0
qret off, SAFY w1 FT AT A
fear mar & | A9 F qe e ¥ fag
93 A3Y A FifF SR ey vy ot o
e ST @y & faw qfes
qre 9O AR T Y8 § | S« 39
ST & qrEA-TA 99 fF ¥ @R g,
FIHTTFY AT F FTO0 gy oM
fgnmar &, w7 wFgw Aag faaw
R agf g anfex | afww
gaa ¥ fag qare 4g g, F -
gAT &% WE AR IXITAT Swar
WE ) FH EUFRT FT AU FT
T § AW gx 3 ¥ 90 fed wv |
qET &, SO ULLF G AT AHH )
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E{RCIER E\'Tﬁ‘i?ﬂ]
AT W FTAN 4@ 77 AL
FT OF |

SgT 9% T IIAT FT JIT ¢,
T T F  TOUI A FEET ) Y
Wi fagre gid A &) wa fage
NS U OF AR H S AT R faar
T W IR A ARSI FHIFRT
W ARt SqHT W@ AT G AT,
wfdm T wiw ger g @A Ay
FA Y FA Fq JT 5 g AT | 2T g
W & | 97 W TFGTES gl & fqQ
FATE &7 Tl @ € § 7 AQ
fagew & f& TaveR w97 f%e
¥ fauax s aifgg;  w@itw fow
e Frae< fagaowr e fear mar
q7, 9% STW qU AL AT | AWK
F A= af oA @ifgd o owe
TIAT q1 AT § A G TAST F
gerwr Fai  qrfe fagifa @
W qE YT qAAT § AT G
T UG 9% TE WAT A_AT ¥ W
TEr AT Wgdr & 1 g9 & a8y,
afex st fogar sgmTIEAY )
gafae & g7 fadas F1 fag #3ar g
AR gew & Fgm FF g9 fagas w°
TIF FAT  HI AW FTI fF O AAT
afafs ¥ qov @gegi & wifaw 7@
& fan Jae Al § o Tl fagaor
e #1 feafa § anrg gt arfgh

+t fadsw fag (9ex w3w) @ 97-
aqreRey wgiey, # g9 faq #7 gafag
faQy adf Far g agifs @ war
Nt AT g ffaa s o w9
T amrgdr saRAW A Fg AaA
U ENT | # 9o qF 7977 Y HEra:
agna Adt g ge o aga | ardi ¥
agaa g1 Fg9 ATy W 9 FgAT K12AT
g fr g o #1 F1 a3
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A sasT favw F@ ¥ fag T
T gz @ ¥ &, W dwr
FT9 3 fqg agwrr WraaTdEr & )
N agFgramr § fx 3w A arafasy
e & fag gRY 38 IQ@ F FR A
q &, ¥ g7 g 1 9197 F g a0
AT g rgrawar & fF st
Siwm gz g, AfFw 38 W SEw
¥ apdtg aff gt g & T
ECHE: B C A IR F U G Tl -
g | aER qrag Fedr 9w s
fradam #ma & F1 AR w7 Q@
W, 48 7% A4 gAT | qYA F A
FT AL T | AT T 9ZA GEAH
fafaeer e & <77 g@EEy
#, 98 X 59 1T 7 yeavad feamar,
f¥ 3 #1¢ gar 7 FqE faaw
gRT wR Fw1E Ao feadiw FAT
qg, 3z fradt framr §a@ A,
G I FIE FTAART A4 AT SAHI;
HIT GHIT FT A1 § §F TG 57T 1
FHA AL FAET  wAr;  #Hits
I A ¥ WAy ¥ fF omae
T9 qIg FT WA FART AT T GHY
R gafaq FW@ ) ArTFEI G T
F A o ¥ gy a9 AT @©
¥ A FEA TN AT 9 TF A FA
g1 fagar 0 gy @ age &
AW g R TGO AEE
fas @ & s@ wWOF afl amd
Frasr § (AJragagar g fw
foqar oF qra ¥ saF frar g
AT TFST AT &, W ST TN AT
qr FXFR F1 fqFar qrer gar g 92
AT FT W ag Ry gy omar 1 #
FIER Y qgAr 9gaT g & qv & &7
ST QAT qTRE § AT (@Y §, SEFT |
gy 7 rasR ag anadr

§8 g FT AT 7 ST T A& AIT 17
HAIELH TeT F AT A s fRar
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E, @ AT Q¢ HIE FTARE AT T
AT S IRar A ¥ wE e
agt gt 1w g a%g &7 M
fegmr & ady aam, A awY
& W, wuE Liee @ araa e
T gAY & ¢ WTT yAAEQ ¥ 1w
alg T FIAAET A oA IHATHT HT
efaaigs #¥ 3, Afeq WH T AQ
¥ wfafady g a oAl F 0
wiay &% N FAA FHAROF
Ry WK FR A FW G [gT J7
33 Afed 5 zw fFw qvg & fadl
s wr v AT & o9 frg gy &
gn egAde F7 www ¥ e A
F1E odr Sy w3 A § ey aar
FT GFH | ¥ 3 9T TET FT AT
LINTT, TART BTY F THT, 57T F7Y
At Y FET @ (A w6 7 gEay
721 8 a/FT ) uwfa wAT IHE %o
o FWAT § FHT ZAM@ET H T WT
AT IHET Y Wo AN, AT FW[ T
Y Ko F Y FF AT FLT ! gH AN
&1 ey &oATe A faser §, aw Ehw
T g .

gavs art 53 & fx faorw swmmy
®atx & BETY 9 3FAT ¥ F@y fw
0T YT H AT AT TR §T AU
# wuAAT g B 0w q 3wy AY Z@AT
=ifed fr wgrat @ Gerdr 4% g+t &
qTOFFT FT TN FTE T OFET
A & vrw ARt 187 <@ oAt & fr
IART AR X AT HA | FEY & A7
wre Gur AR ¥ vm A7 fur A
wiy %8 xfEy v say feady sfeat
gt g 1 ufr i sovd wrw dan &
RET § AT T W I H AT FF
1 fragds F8q £ 1 afg woad
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WIAT ®YET ART F wuT w7 famr, A
a2 ®AT WY FH FA O T Ry
¥\ zo¥ garar AR/ H O ograAT FHT
F7a & fau = aifer o+ mifen
¥ € T TS FTIATE 51T § Wi T
weett fagar & 4 48 T dF1 § qar
FET F7A & A A€ A g AW
wyur fEHT ST ® aEl | gAT )
g 1T 7y & d § qar oW &%
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Surt J. S. PILLAI (Madras): Mr.
Vice-Chairman, I wish to support the
motion moved by the Minister. In
doing so I wish to tell this House that
the Minister while moving the motion
told us that the measure has two ob-
jects in view, namely, they want to put
an end to the smuggling of gold and
at the same time they want to bring
down the price of gold in our country
in parity with that of the international
price. This measure has been in exist-
ence for the last 1} years but it has
not achieved any one of these objects.
The smuggling of gold has not stop-
ped. Almost every day we see in
papers people smuggling gold in our
country. The value of gold that is
smuggled is every day increasing, and
then we do not get gold in the market,
All that we get in the market is not
pure gold but the fountain pen go'd,
14 carat gold. You know that the nib
in the Swan Pen is made of 14 carat
gold. It ig that gold we are able to
get.

In order to appreciate Government’s
difficulty we must go back to the cur-
rency policy of the Government. The
currency policy of the Government and
the gold policy of the Government go
together. Before 1893 1India had a
mono-metallic system with silver as
the standard 'of value. That was the
policy before 1893. At that time there

.was no restriction on bringing gold
ifrom other countries. Gold flowed

[ 6 JUNE 1964 ]
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from England and other places freely.
So people began to hoard gold that wag
brought from other countries. Gov-
ernment then thought of preventing
the hoarding of gold. So in 1898 they
appointed a Commijtee known as the
Fowler Committee. Inter aliu this
Committee recommended: —

“We are in favour of making the
British sovereign a legal tender and
a current coin in India. We alse
consider that, at the same time, the
Indian Mints should be thrown open
to the unrestricteg coinage of gold
on terms and conditions such as
govern the three Australian Branch-
es of the Royal Mint. The result
wauld be that, under identical condi-
tions, the sovereign would be coined
and would circulate both at home
and in India. Looking forward as
we do to the effective establishment
in India of a gold standard and cur-
rency based on the principles of the
free inflow and outflow of gold, we
recommend these measures for
adoption.”

4 p.M,

So, the Government also at that time
encouraged the circulation of gold.
There are people now who are old who
say that in these days when the Gov-
ernment paid the salary, they gave it
not only in rupees but they also gave
gold sovereigns, half a sovereign or
one sovereign. 1 have heard from
those people that if a man was getting
Rs. 50 in those days, he was given one
sovereign which was equal to Rs. 15
and that the rest wag given by way of
notes and some coins. But instead of
discouraging the people, this thing en-
couraged then to hoard it. They be-
gan to hoard more and more of gold.
So, another Commission known as the
Chamberlain Commission was appoint-
ed in 1913. This Commission has writ=-
ten—

“The time has now arrived for a
reconsideration of the ultimate goal
of the Indian currency system. The
belief of the Committee of 1898 was
that a gold currency is active cir-
culation is an essential condition of
the maintenance vf the gold stand-
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[Shri J. S. Pillai.]

ard in India, but the history of the
last 15 years shows that the gold
.standard has been firmly secured
without this condition.”

Further they say—

“I? a mint for the coinage of gold
-is not established, refined gold
should be received at the Bombay
-mint in exchange for currency.”

This was their recommendation. But
war intervened. So, the Government
at that time did not care for the re-
commendations of this Commission.
That Government also had its own
difficulties then. The intrinsic value
of the silver in the rupee rose higher
than the face value of the rupee. The
Government kept quiet for some time.
Then 1n 1925 they appointed the Til-
ton Young Commission. The Finance
Department at that time made to the
Hilton Young Commission certain
suggestions one of which was—

“To cure the uneconomic habit of
the people of holding the nrecious
metals as a store of value by as-
suring them, through the instru-
mentality of a gold currency, that
the same measure which they mete
out, in gold value, by way of invest.
ment or deposit with a bank, will be
meted to them again, in gold value”

In other words, if we deposit money
in the bank and if we want gold ins-
tead of money, they can give gold also.
"That was one of the suggeslions of the
Finance Department. But the Hilton
Young Commission ignored this and
they had their own things to recom-
mend. This is what they had recom-
mended: —

“We have already arrived at the
conclusion that in order lo secure
publie confidence in India, the cur-
rency of the country must be linked
with gold in a manner that is real
and conspicuously visible or, in other
words, that it is necessary to estab-
lish a true gold standard. It should
be understood that this does not
necessarily imply a gold currency.

{ RAJYA SABHA ]
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It is possible to have a true gold
standard under which the currency
is based on gold both in reality and
in a manner that is conspicuously
visible, without putting gold into
circulation. Having stated our rea-
sons for rejecting the principles
proposal for a gold standard with a
gold currency that has been sug-
gested to us, we proceed to deal with
the method for the establishment cof
the gold standard which we recom-
mend for adoption. The essence of
the proposal which we proceed to
develop is that the ordinary medium
of circulation in India should remain
as at present the currency note and
the silver rupee, and that the stabi-
lity of the currency in terms of gold
should be secured by making the
currency directly convertible into
gold for all purposes, but that gold
should not circulate as money. It
must not circulate at first, and it .
need not circulate ever.”

They have emphasised the words
‘must’ and ‘need’.

That was the recommendation of the
Hilton Young Commission. Then the
Second World War came. The con-
tractors had enough of money in their
pockets. They thought that they had
a huge amount of money. They want-
ed to avoid paying income-tax and
thought of converting all their money
into gold. But the gold market was
not able to cope with their demand.
Naturally, they resorted io getting
smuggleq gold. 'That was now gold
smuggling came into existence. Natu-
rally, the gold smuggler demanded as
much money as possible. Smuggling
went up, the price of gold also went
up. That is the position that we have
got today.

My suggestion to the Government is,
let them not concentrate upon this
fountain-pen nib gold 14 carat gold,
for marriage purposes. Thne hon.
Minister should know that in Madras
the sign 'of marriage is the tying of
the thali. T do not know 1if you have
got this practice here.
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AN Hon. MEMBER: No.

Surr J. S. PILLAI: Have you not
got it? The custom is of tying the
thali round the neck of the bride. We
have got this custom in Madras. The
theli will weigh about half a sovereign.
The Brahmin brides have two thalis at
the time of their marriage ang they
have another one at the time of their
shashtiabdapoorthi. The non-Brah-
ming will have one thali tied at the
time of their marriage and theyv will
have another one at the time of their
shashtiabdapoorthi.

Sart M. C. SHAH (Gujarat): We
have the mangal sutra.

Surr J. S. PILLAIL: The House may
ask: why not convert the thali?
Nobody will buy a widow’s thali.
“This is the peculiarity of our custom.
Therefore, the Government should
order the Reserve Bank {o sell gold,
at least half a sovereign of gold, at the
time of marriage on the production of
the marriage invitation card. They
should order the Reserve Bank to give
us half a sovereign worth of gold. We
can make thali or wedding ring out of
it. In Madras, even the Christians
wear the thali. That is the sign of
marriage. Among the Hindus, it they
happen to be Vaishnavas, there will be
a namam sign in their thalis. If they
happen to be Saivites, there will be a
vibhuthi sign in their thalis. There
will be a cross mark in the thalis of
the Christians. All people in Madras
wear thalis at the time of their mar-
riages. As I said, on the nroduction of
the marriage invitation card, the
Reserve Bank should sell haif a sove-
Teign worth of gold.

It can be used either . . . (in
terruptions).

Tue VICE-CHAIRMAN (Susr M. P.
BHARGAVA): No cross talk please.

Surr B. R. BHAGAT: Can it not be
made out of 14 carats? -

Surr J. S. PILLAI: We dv not make
thalis out of 14 carat gold. Other-
wise . (Interruptions).

o
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Surr B, R. BHAGAT: Of what
purity it is? 1Is it of 24 carats or 22
caratg or 20 carats?

1180

Surr J. S. PILLAT:
sovereign gold.

AN HoN. MEMBER: Ask the gold-
smith to do it.

Pure gold,

Surr J. S. PILLAI: Madam, I do not
have any objection to the other things
in the Bill and I support the Bill.
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[#1. Fege 7]
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femr ar AT gy ofFeez wrgai A
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T FZq & f 7 aeaw g Wi @
AT 7 w0 wifsT & wigEd @9
TN WA (] 91 70 F qro
T U2 g oy g 1 gafar & =gay
g & o aggT o S o ag W
THLE AT AL SHFTTFHA &
FHAE T FU ) FEEIS g giaT
qEs W w7 oadi qifEs & FEr
aFifaar a3 @% | Afea 77 gaser
¥ 13T YTHA ART W FT W
g At Agt 80 ¥ wmwE gRy 94
79§ FTEEre #4ar g faadr wedr
gaiy Wiwer wigAw fufres gra
g fae ®iqmaa aa SqarF T=FIE T )
A ga% @ 37 9T @ a¥g ¥ &I
f st 7 fafreedy a@a 999 ex woeT
oady Fiferat FT w39 v &7
gaxi gim fafaeat v 59 1 &7
HETE [HRETIAATE | IeF qeF
HT HAT Ei aTr AEF & | THT T
fewrr w319 & g7 a%g & qedAr ¥
fawr a7 & W g F9g & oo
U AT A i F g9 7T F 1 37
F1 TANFFT 7 TAGY ITHT AT F{Tor |
77 3w § g X & fad @ aw mww
ST E R G AT T QI g1 AT I9
F1 78 qeg g Kitwd 1 o]

Surr  BHUPESH GUPTA
Bengal): Mr, Vice-Chairman,
this Gold Control Order was first
introduced, we offered our serious
criticism with regard to the various
rules and regulations contained n
that Order, Now it is necessary for
us to review as to how these control
measures have worked.

(West
when

The two declared objectives were
(1) that we should tackle smuggling
and stop it and (2) that we should
bring down the prices of gold. We
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also thought that gs a result of

this measure a lot of gold would be

available to the Government for
defence purposes and for national
reconstruction. These were the three

guding considerations which led the
Government to conceive this gold
control policy and enunciate it in the
form of Gold Control Order. I should
have expected that when we are going
to make this measure z permanent
one, the Minister in charge of this Bill
would try to make out a good case
not by giving homilies to us but by
telling us exactly in what manner
these measures have operated. We
have no light from the side of the
Government as far as these guestions
are concerned,

This measure, as you know, evoked
considerable criticism from ali sectiong
of the people, not merely from the
artisans and goldsmiths who becamse
its main immediate target. Even very
many people in the middle class sec-
tions of the community protested
against these measures and demand-
ed that they be scrapped or radically
modified, Certain modifications had
no doubt been made but the results
have not been what we originally
aimed at. Take the case of smuggling
of gold. We lost neariy Rs. 30 to 40
crores. That is what the Government
tells us. We lost that money as a
result of underground trade in gold
smuggling. What is the position
today? Has it gone down substantial-
ly? We find from the official state-
ments that they are notl in a position
to assess exactly what has been
achieved in that direction. But by all
accounts it does appear that there has
not been any appreciable decline in
smuggling today in India, as far as
gold is concerned. Therefore the
smuegling goes on, It was necessary
for the Government to tackle smuggl-
ing in some other ways. One of the
ways of meeting this menace of
smuggling of gold would be to pu* a
very serious restraint on the manner
in which this export and import trade

[ RAJYA SABHA ]
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of the country is conducted. It is
well known now and ii is almost a
public scandal that as a result of
under-invoicing we earn g 1ot of
money but we do not get that. This
money is utilised for bringing into the
country contravened gold which is
disposed of in the black market, thus
inflating the price of gold. Naturally
that money was lost, Therefore we
do not see any appreciable change in
the situation to stop this kind of
export trade which indi.rectly and in
a subterranean and surreptitious way
promotes smuggling of gold. Whatever
cases have come to the knowledge of
the public do not seem to have been
pursued vigorously and, what is
more, the links have not been found
out by the Government, it looks as
though deliberately. For example in
Calcutta many firms were detected as
indulging in under-invoicing. Some
action was originally taken. But we
do not know how they are behaving.
Yet we know, and it is common
knowledge, that from Australia and
Hong Kong and various other
countries the gold comes into India.
Therefore I say the smuggling of gold
cannot be checked in this manner by
the so-called Gold Control Order. We
need much more comprehensive and
vigorous measures and we must know
how to go to the root of the problem
in order to deal with gmuggling.
Therefore the Government has failed.
It now bypasses the real issues and
tries to make out as if something
very great and noble is being done.
We repudiate this kind of attempt on
the part of the Government to con-
fuse the issues. Golg smuggling
continues in the country. Then where
does the gold lie? Are we to go after
the gold that lies with the poor
goldsmiths in the country or with the
members of the middle class families
or are we to seek gold in the vaults of
the rich people? Unlest and until we
know how to tap the sources of gold
where they contravene gold or sell
gold, we would not be in a position
to get hold of the gold hoardings
which should_really be mobiliseg for
the economic needs of the country.
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There the Government has failed, We
know that There is  thing called the
bullion market, There is open market
and there is alsp secret market. What
has the Government done to deal with
the secret affairs of the bullion
market? Much of the gold is held in
bullion in the country. According to
the Indian price we have gold reserveg
of the order of Rs. 4,000 crores.
According to the jnternational price it
would come to about Rs. 2,000 crores,

. out of which, according to the esti-
mates of the Ministry of Finance, at
least about Rs. 2,000 crores worth of
gold—Indiay price—woulqd be availa-
ble with the bullion market and held
in bullion,

Now, if We do not kndow how to
catch that gold, detect that hidden gold
and mobilise it, we would not be
controlling really the movements of
gold in the country, much less check
smuggling and so on. This bullion
market has not been  properly
surrounded by the Government yet, It
should have been surrounded from
all sides, but the Government’s
intelligence service here completely
failed in the matter, They did not
bother gbout the families requiring
necessary intelligence in order to
carry out searches to find out where
the hidden gold lies. Yet everybody
knows: for example in the Calcutta
Bara Bazar area there are the familieg
anq their houses which hold huge
quantities of gold, which should not
be difficult for the Government to
detect, But they have not done any-
thing. I am certain that the same
thing happecned in Bombay and other
industrial centres of the
because it is easier for thesze people
to conceal their income by buying
gold. Angd this process hag been going
on. Because of certain drawbacks in
our income-tax, and economic policies
also, we find that this concealed
income finds its way out, and goes out
of our reach in the form of gold
bullion, and so on. Who are doing it?
Everybody knows. Small men are not
doing it; it js the big business people,
and some of the families are there in

[ 6 JUNE 1964 ]
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the country, which are well known
for this kind of trade and operation
in gold, How many of them have been
apprehended, arresteg and prosecuted
ta this matter? And as you know,
nothing much has been done really to
detect the hidden golq, to find out that
gold. Therefore I say that in vital
respects the Government has failed.
Now if you come again, to the ques-
tion of the Indian Princes, how much
gold they have collecteq from them?
Very little indeed. We were told some
time back that, as a result of their
appeals and so on, they succeeded in
getting the Princeg to declare a gold
stock worth about thirty-two lakhs of
rupees—may be it is forty lakhs or so
now-——may be even half a crore. But
everyone knows that many of these
Princes, individually, hold much more
gold, go:d worth lakhs and lakhs of
rupees; it is well known. We hag that
interesting example of how things
were held in Darbhanga, when the
Maharaja of Darbhanga died, who
was a Member of this House, and
the hon. Minister knows it.

Surt ABDUL GHANI; On a point
of clarification, You mean the old
Maharajas and Nawabs, or the new
Maharajas and Nawabs who have
been made by this Congress Govern-
ment?

Surr BHUPESH GUPTA: Ask the
Das Commission; he will tell you.
Now old and new, both.

Surt ABDUL GHANI: O0ld and

new, both.

Surt BHUPESH GUPTA: I do not
know where you stand. Your pre-
occupation currently is with Sardar
Pratap Singh Kairon.

Surr JOSEPH MATHEN (Kerala):
He is having that Kairon-phobia eve®
now, our friend there.

e *’T L.g{’.; I I ‘A‘.'\i."e\.g.s e
pl @ en pl S pre - Ega S

e of
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Sum: BHUPESH GUPTA: 1t is
sometimes better to suffer from some
phobia than to suffer from nothing
else. Now the point {5 clear, It is
true. The question was very relevant;
in substance it was very relevant,
because it is not merely the Maharajas
and Maharanis who hold gold; they
are sitting on a mountain of gold, It
iS also the present millionaires and
the big business. Therefore we have
it, just as I was mentioning the case
of the Maharaja of Darbhanga. Now
that gentleman died—was a Member
of this House. Then we came to know
that his estate of Darbhanga Raj
invested—not made a gift of, not any
such thing—invested several maunds
of gold in some defence fund, and so
on. It was so much gold. Now the
Maharaja of Darbhanga, after all, is
only a Maharaja, not a former Prince;
he was not 5 former Prince, and so
on. Now if he could have a zamin-
dari, a big zamindari, one of the big-
gest, I believe, now if he could have
several maunds of gold which easily
came to be invested in Defence Bonds
and other things, you can imagine
how much gold the Nizam of Hydera-
bad, the Maharaja of Mysore, the
Maharaja of Travancore, the Maha-
raja of Cochin, the Maharaja of
Jaipur, the Maharaja ol Bikaner and,
rince my friend is interestedq in
Punjab, the Maharaja of Patiala, and
others will be in possession of; you
can easily understand it. Am I to
understand, Mr, Vice-Chairman, that
the Indian Princes were buying only
iron ore and nothing else? They
were certainly buying diamond and
gold. And where this gold disappear-
ed? Has it been thrown into the
Indian Ocean, or has it been trans-
formed into some other things which
you cannot see? These are very
tangible things hidden and concesled
in some places. But the Government
does not have the courage to go

+I 1 Hindi transliteration.
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Princes, compel

them to disgorge the gold. We have
got a police force; we have got
an enforcement branch; we have

got an intelligence service and so on,
which are a]) hard-hilting against the
political parties of the opposition, and
certainly against my party. I should
like to know how these forces, the
arms of the Government, are being
utilised in order to find out how
much gold is still lying in the Kiug
Koti of Hyderabad, or in the palaces
of Rajasthan or other places. I should
like to know. Therelore, it is fatuous
on the part of the Government to
argue that they are doing this thing
in order to find out the hidden gold.
I think the first thing for them to do
to prove their good faith in the
matter is to evolve a policy and, what
is more, implement it, which will
enable them to procure the golq from
the houses or from the palaces of the
rich multi-millionaires, former
Princes, and so on. Otherwise, we do
not believe in the bona fides of this
Government. It is all humbug as far
as the Government is concerned
when they say such a thing. Mr. Vice-
Chairman, that is our main complaint.
I tolq them one day, “Give me for a
while, for just fifteen days, all the
police forces that you have got; place
at my disposal Yyour intelligence
service and go and I shall tell you
—even Mr. Tarigq—ana I wil} tell you
where to find the gold, Gold mines
are lying somewhere else. You are
walking around them, tut you do not
catch them, catch them and tap the
gold from this source. Therefore I
say that this is al] an attempt to
hefool the people in this manner. and
this i what I cannot understand. Why
the Government should strike hard
the poorer sections of the people while
they are not acting in the proper way
as far as the goldsmiths are concern-
ed? They have been simply ruined in
the country; and the traditional
ancient handicraft has peen abso-
lutely ruined. They piay ducks and
drakes with them What is the nced
for it? Was it not possible to protect
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them and yet secure gold, prevent
smuggling of gold and get at the
hoards of gold? It was possible, but
they did not do so, and Mr. Morarji
Desai made a public statement that
ornaments, well do not make a lady
beautiful, that, if it were so, men
would have been wearing ornaments.
That is what he said, And asked
him some time here, in this very
House, “Well, Mr, Morarji Desai, you
make that funny statement, but you
will agree that ladies look very preity
when they wear Banaras silk sarees.”
—he did not deny it— “If it was so,
why do you not come to Parliament

wearing a Banaras silk seree?” I
asked him but he could not answer.
Therefore, that was the kind of

reasoning he used to put forward.
But they have ruined our artisans in
Rajasthan and in other places.
Suicides took place; slarvation took
place and many people stood on the
queue, humiliated, humbled and put
on the road to ruin. That is what we
have seen. I do not know how they
are being treated 1inday. But their
agony will never be gone A whole
community has been ruined. For what?
For nothing. Ang as a result they
have not secured much. The hon Min-
ister thought that gold was a luxury
as far as the middle classes of the
community were concerned and
thought of stopping smuggling there.
That wonderful statement is being
still made. They are saying that they
want to stop the use of gold by the
middle class people.

Well, tell vour rich friends not to
use gold, diamonds and so on. Am I to
understand that our middle class peo-
ple are having so much gold that we
must take it away from them? In fact,
they have got very little, if anything
at all. This gold is the savings of their
lifetime. They are not in a position—
many of them especially those who
live in the rural areas—to invest their
Jittle earmings in banks. And so out
of the earnings accumulated day by
day, in their households, they make
same little ornaments which they use
sometimes for the education of their
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children, for looking after an ailing
mother, or for marriage purposes or
for any calamity that may befall the
family. For these purposes they use
this saving. This is a kind of invest-
ment that they have for a rainy day.
We should not look upon it as if it is
indulgence, luxury and so on. It is
nothing of that kind. And yet the
Government have evolved this Bill
and they are having this 14 carat busi-
nesg and other things and they are
trying to take away gold from them.

[TuE DepuTy CHAIRMAN in the Chair.]

We had suggested, Madam Deputy
Chairman from this House, that there
should be a law which would impose
a very clear ceiling on the gold orna-
ments that 3 family can hold, and bc-
yond that ceiling everything has to be
declared. Here in this Bill there is
this provision for a declaration. After
the operation of the Gold Control
Order for some months they have now
come with thig suggestion that they
need power in order to compel some
people to declare their gold stocks.
That power was there even before
with regard to certain categories of
people who hold gold. How many of
them have been compelled to declare
their gold stock? I would like to know
how many princes have declared
their gold stocks. I would like
the Ministry to be more serious.
They never take the sugges~
tions of the Opposition or of the
other side seriously. We said: Ask
these people to make a declaration of
what gold they have, in all cases ex-
ceeding a lakh of rupees. We do not
want small amounts to be declared.
We wish to know how many of the
rich people have made declaration of
their gold stocks worth more than a
lakh of rupees. But up to now we
have got nothing. On the other hand
I find that they are raiding the homes
of the poor artisans and goldsmiths. At
the same time they do not even com-
pel the rich people to declare their
gold hoards before the Government.
We are told that ornaments they can
have. Well, it iz easy for them to
transform them into all kinds of things
in order to escape the arm of the law, '
and that is going on. Therefore, we
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[Shri Bhupesh Gupta.]
are completely in tho dark ag far as
the gold that lies with the princes and
the millionaires is concerned, Ileave
alone the gold held in bullion. This is
the position.

Therefore, Madam Deputy Chairman,
in all vital respects the Government
have failed. Only in one respect have
the Government succeeded and that is
in their attack against the artisans and
the goldsmiths, jewellers and so on, the
smal] men I am talking of and also
the middle class people. This business
of 14 carat gold is not necessary at all.
You don’t have to restrict it in that
way. You should impose a ceiling
and if necessary impose it and demand
the observance of that ceiling on pain
of imprisonment. Tell your princes
that somctimes if they do not obey the
law they will spend some time in pri-
son. Jails are’ not meant only for us
"in the Opposition. They should also

be open to the Princes sometimes. How
many mullionaires have been zent to
jail under the Gold Control Order?
Tell us how many Princes have bcen
prosezuted under the provisions of that
Order for the evasion of the law?
Therefore, we want this matter to be
treated on that plane rather than that
you should attack the small people.

Madam Deputy Chairman, this Gold
Control Order in its intrinsic wvalue,
well, is worse than even 14 carat gold.
1 can tell you that. This 14 carat gold
at least has some little substance in it,
but this Gold Control Order has very
little substance. It is not even 14
carat gold and it has not even 14 carat
value from the point of view of public
policy. And this is the Bill which they
are trying now to put permanently on
the Statute Book. What the Govern-
ment should have done is to review
the entire situation, consult all sec-
tions of public opinion go that those
who are connected with the operations
in gold could say how to tackle the
matter. But now in the name of curb-
ing smuggling they want to pass this
measure whereas we know from seve-
ral months’ experience that nothing
much has been done that way. This
is what I wish to say.
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[ wish this measure was not sought
to be hurried through in this manner.
This is a serious matter. Shri Morarji
Desai has gone and Shri T. T. Krishna-
machari is now holding the baby and
we should have been given an oppor-
tunity and more time to reflect over
this matter and to recall our experi-
ence and to discuss amongst ourselves,
before we come to a conclusion as to
what we should do in order to siop
the contraband trade in gold and to
detect hidden gold. If they intended

to do something, then the approach
would have been entirely different
from what we have got here. But this

Gold Control Order igs again another of
the measures by which they try to
bamboozle the public. The Treasury
Benches, they do not have the courage
to go against those people who are sit-
ting on gold, but they hit the artisans
and the poor goldsmiths and the pub-
lic, in order to make a show as if they
intend to do something. Well, I have
nothing much to say. As far as the
Government js concerned, this is com-
pletely in their line. It is in their
line. But I think the country’s eco-
nomy demands a much better under-
standing of the problem and what is
more, a much more effective measure,
in order to stop this contraband trade
in gold, and also to find out the hidden
gold that is lying with the country’s
vested interests, so that we can utilise
that for the well being of the people
and for the dire needs of our economy
and development. Thank you.

Tue DEPUTY CHAIRMAN:
Ram Singh. Please be brief.

Mr.

SHR1 RAM SINGH (Uttar Pradesh):
Madam Deputy Chairman, the main
objectives of the Bill, as were enshrin-
ed in the Gold Control Order and as
now repeated in the Bill, are to stop
smuggling in the country  Unfortu-
nately, the contrary has happened.
This fact is evident and T am sure the
hon Finance Minister will be at one
with me and also the other hon, Mem-
bers of this august House when I say
that the only persons who have bene-
fited as a result of this measure are the
smugglers themselves. Perhaps this
Bill has come as a booty to them.
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The other objective of this Bill was
to divert the traditional habit of cur
people from hoarding gold. It is not

" that our people are keen on hoarding
gold. That, if so, is a bad thing be-
cause 1t harms the country’s economy.
Unlesg there is a circulation thore 1is
sure to be a stagnation. But our peo-
ple are traditional.

Our womenfolk always keep their
savings in gold. That is a sort of
insurance for them against bad days.
It is not easy for the Finance Minis-
ter or for that matter for aenybody
to change easily the habits of the
people. Actually it has been happen-
ing that instead of changing the
habits of the people we have been
changing the Finance Ministers. That
1s likely tp prove harmful, If it is
in the interests of the country to
change the habits of the people there
may not be any objection to that but
the point here is different.

Now, what are the advantages of
the present Bill? Nil, I should say.
The only outcome of this Bill is that
thousands of goldsmiths have been
rendered unemployed; numerous have
been  forceq to commit sulcide.
Madam, therefore I feel that there
has been hardly any facet of this
statutory order which has resulted in
any benefit either tq the Government
or to the country. It has only re-
sulted in sufferings which we have
inflicted on a large number of peo-
ple.

Our Finance Minister argued that
the Gold Control Order would lead
to a fall in gold prices. But what
do we find after fourteen months of
its operation? The international
price of gold is about Rs. 53/-. In
our country it is about Rs. 125/~ to
Rs. 140/-. So let the hon, Minister
explain to us in what way it has
contributed to a fall in gold prices.

There is another point gbout the
goldsmiths. They have been deprived
of their jobs but has the Govern-
ment provided them with any alier=
native source of income? In our
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country  where the employment
problem is already acute, the Gov-~
ernment can do precious little. Thou-
sands of educated young men daily
queue outside Employment Bureaux
without any result, What right the
Government has in snatching the
bread of our people when in return
it can do nothing for them with
which they can fill their bellies?

Mr. Morarji Desai, the author of
this monstrous and anti-people legis-
lation, would have become our coun-
try’s second Prime Minister but as
luck would have it, the Gold Control
Order and the Compulsory Deposit
Scheme made him so unpopular that
even his own colleagues, for whom
he must have done so many things,
deserted him. Our sympathies are
with him but whatever was to
happen has happened.

Surt ARJUN ARORA (Uttar Pra-
desh): Your sympathy has been his
undoing.

Surt M. RUTHNASWAMY (Mad-
ras): Then the more the better,

Surt LOKANATH MISRA: Then
our sympathies are with all of you.

Surr BHUPESH GUPTA: May 1
advise my Congress friend to remain
silent on this delicate question?

Surr RAM SINGH: Perhaps our
present Finance Minister would take
a leaf out of Mr. Desai’s book and
do away with this legislation. Must
Government do something which has
a popular opposition is a big ques-
tion mark. We hope we will have
some enlightenment on this from the
hon. Minister,

Thank you.

Surr B. R. BHAGAT: Madam
Deputy Chairman, I do realise the
feelings of hon., Members about this
measure, and I very much appreciate
the points that they have made about
this. It has been said that this mea-
sure has failed in its objectives
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[Shri B. R. Bhagat.]
because it has not checked smuggi-
ing, it has not brought down the

price of gold and it has not led to-

the unearthing of the large holdings
of gold, and therefore this measure
should be scrapped. I would beg of
them to think what then should be
done. If the measure is scrapped, all
these problems in relation to these
three objectives are not going to Le
solved. Therefore I think they will
ponder over this _guestion. For a
moment let them leave behind their
sentiments, their prejudices and
predilections about this measure and
judge it on merits,

SHRI
merit?

G. B. VAJPAYEE: What

SHrRI B. R. BHAGAT: 1 would like
to take up these three points one by
one and plead with the hon. House.
‘We may not have made it a full suc-
cess but what is a year and a half?
As some hon. Members said in a year
and a half you are not going to
change the age-old attitude of the
people or the age-old habits of the
people. Therefore it is too much to
expect that it will make a big 1m-
pact on these evils. But the fact is
this. Even though smuggling has not
been appreciably stopped, I do not
concede that smuggling has increased
or that it has not been controlled cr
the prices have not been brought
down substantially, The prices are
not rising. The price has been stabi-
lised, as T said, at a lower level.
About the argument that the gold
that is there in the coffers of the big
people, whether old Princes or the
new Princes, has not been brought
out, I will plead with the House that
whatever be the gchievement of this
measure, it is worthy to be put on the
Statute Book.

Surr BHUPESH GUPTA: How
much have you got from the Princes?

SHrr B. R. BHAGAT: I am coming
to that  So far as smuggling is
concerned, to say that the objective
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of this Bill is to stop smuggling may-
be all right. That is what is pul i
there but the main objective 1s to
reduce the demand for gold, to cwe
the people of the age-old lure of goid
because as I said while moving the
motion, it is a physical fact—a fact
which we cannot ignore—that India
1s not one of those fortunate coun-
tries which produce gold. Whatever
we produce internally is very mar-
ginal and that also at a very high
cost. But India is one of the coun-
tries where the non-productive use
of gold is the largest. Wo country in.
the world, whether it is a rich coun~
try or an industrialised country, whe-
ther it is the United States or the
U.S.S.R.

Sert BHUPESH GUPTA: Popula-
tion has to be taken into account;
the per capita consumption,

Surr B. R. BHAGAT: The hon.
Member is bringing in irrelevant.
things. 1 am posing the crux of {he

problem and wanting the House to
appreciate this point that we do not
ourselves produce gold but at the
same time we are the biggest non-
productive users of gold, so far as.
ornaments are concerned, so far as
the age-old habit of investing in
gold is concerned, whereas other
countries which are very large bulk
producers of gold like the Soviet
Union or the United States do not
use gold for ornaments, There is
no lure of gold there either among
the womenfolk or among the men-
folk. So the situation is that  al-
though we do not produce gold we
consume more and more gold and
gold has to be imported, Before the
war there were not much restrictions.
on the import of gold and therefore
the price of gold was stabilised at
Rs. 37/~ per tola or so. But after
the war the prices started shooting
up and it went up just before the
introduction of the Gold Control
Order to Rs. 129/- per tola. Maybe
due to the Korean War boom or due
to the Second World War the price
jumped up to Rs. 128/-, But afler-
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the introduction of gold control the
price went down to as low as Rs. 75/~
per tola and today the price stands
roundabout Rs. 118/- for the last two
years. So the phenomenon of an
average increase of 5 to 6 per cent
every year after the Second World
War, going up to the peak of Rs.

129/- or Rs. 130/- per tola is not
there. The price in the last two
years, after the introduction of the

Gold Control Order, has stabilised at
about Rs. 118/-, I concede it has
not gone down to Rs. 100/- or even

below. We wanted it to go down’

but the fact is that the prices are
not increasing and that itself is par-
tial achievement of the Gold Control
Order.

SuHrt JOSEPH MATHEN: The hon.
Minister has stated that the price is
Rs. 118/-, Is it available? Who has
fixed the price?

Surr B, R. BHAGAT: There is no
restriction on buying. 'The restric-
tion is on forward trading in gold.
The gold control measure does not
provide for any restriction on selling
of gold. There is no restriction on
the marketing of declared gold, De-
clared gold can be sold and the hon.
Member can get from the papers the
daily quotations in the market of the
declared gold in which transactions
can be made.

Diwan CHAMAN LALL (Punjab):
I do not want to interrupt my hon.
friend but did he not say that the
price of gold went after the passing
of this particular Order to Rs. 75/-
but that it is now Rs. 118/-? How
does he then say that the price has
fallen?

5 p.M,

Sarr B, R. BHAGAT: That was for
a brief period after the Gold Control
measure, Because of uncertain con-
ditions the price went down.

What I am saying is this. As com-
pared to Rs, 129/- and as compared
-to the annual rise every vear for the
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last twenty or twenty-five years since
1939—every year the price of gold
was going up by five to six per cent—
the price in the last two years or in
the last one and a half years has
stabilise§ more or less. This in a
period of a year and a half, I consider
to be a partial success. This is a
trend in the right direction. As 1
said, basically the aim is to bring
down the demand for gold in this
country. That is why various other
measures, all these measures go on, to
show that to achieve that the demand
for gold, for ornaments or for other
purposes, should go down and then
and then alone the price will gradual-
ly come down. The House should
also realise that if we succeed in
stopping the smuggling of gold, then
every year, some Rs. 30, Rs. 40 or
Rs, 50 crores worth of gold will not
come here. There also we are under-~
taking suitable measures. So, in a
temporary period there will be a
reduced supply of gold in the market.
That also has a tendency to add to
the wprice. All these contradictory
factors are there, But the fact ree
mains that we are attacking the
problem from all angles. As I said,
the basic objective of this Bill is to
bring down the demand for gold in
the country. So far as smuggling is
concerned, once the demand for gold
goes down, then the prices will come
down progressively, Once the prices
come down, as I said, to a very appre-
ciably low level, the urge, the incen-
tive, the attraction for smuggling will
not be there. The problem of smuggl-
ing of diamonds, watches or of luxury
goods is not there so much because,
firstly, they are consumer goods. Once
their demand is met, they are satis-
fied and also for the reason that the
price incentive is not so much. There
is greater attraction for smuggling of
gold precisely for the reason that the
demand or the lure for gold is insati-
able. The more you can afford, the
more gold you have, The more you
have, the more gold you keep, you
pile it up. That is how large guan-
tities of wundeclared gold are there

with certain  sections of the people.
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[Shri B. R. Bhagat.]
Therefore, we want to break that
lure,

Dmwan CHAMAN LALL: How are

you going to do that—mot by this
order?
SHrr B. R. BHAGAT: No. It would

be more by the co-operation of the
people, with the co-operation of hon.
Members, I think the hon. Member
made the point that he went to a
marriage and he saw gold ornaments
being given lavishly. I think he
should have protested, He should not
have gone there.

Surr A. B. VAJPAYEE:
have staged a walk-out.

I should

Sarr B. R. BHAGAT: If an im-
portant public figure Ilike him had
dissociated himself from it, he would
have done a great service because
public dpinion would have been sti-
mulated in this direction. But I think
he has precisely done the wrong
thing,

Sur1 A. B. VAJPAYEE: Does the
hon. Minister know that I went to
the marriage of 3 Congressman?

Smrr B. R. BHAGAT: Maybe.

Surt ARJUN ARORA: Then, you
should have brought the matter to
the notice of the police.

Srrr B. R. BHAGAT: I am sorry,
Madam, I gave the figure as Rs. 75/-.
It iz not Rs. 75/-, The minimum
went down to Rs. 95/- per ten grams
as against the oprice today of
Rs. 118/- for ten grams. There was
some confusion,

Surt BHUPESH GUPTA: The piice
is double or there is a 50 per cent
increase.

SHRI B. R. BHAGAT: It is double
the international price,

Then, coming to the question of
large urideclared holdings, the hon.
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Member said that we have not been
able to give a list of the declarations
made by Princes and others of the
value of a lakh or more. We have
the declarations, we have the list, but
my difficulty is this.

Surr BHUPESH GUPTA: Will you
kindly send me the list?

Surr B, R. BHAGAT: No, I am
sorry. My difficulty is this. I think
rule 1260 says that these declarations
are private and confidential declara-
tions and they should be ireated as
such. So, that completely binds our
hands.

Surr BHUPESH GUPTA: We will
amend it. Accept an amendment
right now.

Surl B. R, BHAGAT:
Joint Select Commitiee.

It is for the

Surr DAHYABHAI V. PATEL
(Gujarat): You have given an
assurance, Go back on it as com-

munists always do.

Sarr B. R. BHAGAT: Today we
cannot do it, but the Joint Select
Committee will go into it.

Surt BHUPESH GUPTA: Do not
forget it. You should say what am-
ount you have got from the Princes
formerly. You give the amount,

Surt B. R. BHAGAT: I do not
have the break-up. But the tota
amount of gold declared is some-
thing like Rs. 43 crores, ;

Suarr BHUPESH GUPTA: That is
not the point. How much the Princes
have declared? I put it to you that
in this House you said some time
back the total gold declared by the
former Indian Princes was of the
order of Rs, 32 lakhs. I tell you how
much you have got. It is Rs. 32
lakhs only.

SHrr B, R. BHAGAT: I do
have the figure just now.

not
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Surt BHUPESH GUPTA: Do
go into the whole declaration.

not

Surr B. R. BHAGAT: Thousands of
people have declared. T do not have
the figures. .

Surr BHUPESH GUPTA: Then, you
should get it. Tell us at least how
much the Princes have declared.

SHrr B. R. BHAGAT: I do not have
the fisures. How can I get the figures,
just now? The hon. Member can
give it to the Joint Select Commitlee.

Surr BHUPESH GUPTA: Then, the
total declaration should not be men-
tioned in the context of the declara-
tion which is supposed to have been
made by the Princes, that the amount
offered by the Princes would be of
the -order of Rs. 42 crores. Nothing of
the kind. Their declaration is less
than a crore, it is only Rs. 32 lakhs.

Surr B. R. BHAGAT:
to confirm it just now.
the figures just now.

Surr BHUPESH GUPTA: 1 tell
you that even when: you declareq that
the Princes have declared gold worth
Rs. 32 lakhs, you gave more or less
the same figure around Rs. 40 crores
as far as the general declaration js
concerned, including the Princes.
Therefore, it shows that the Princes
have not givem much gold at all.

I am not able
I do not have

Surt B. R. BHAGAT: Now, the
third point is about the power to take
declarations in respect of ornaments.
The hon. Member, Shri Niranjan
Singh, said that it wil] ereate difficul-
‘ties for the peasants and workers.
Firstlv, I do not know how much gold
peasants and workers have, but the
point is this. We are taking this
power for declaration of ornaments
because when we have allowed peo-
ple to make ornaments of the same
purity a3 they hold at present it is
necessary to see that smuggled gold
does not travel to them in 3 big way,
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in the making of new ornaments, al-
though they may declare them as old
ornaments which may be newly re-
paired. At present we have the
power to take declarations of gold.
Hon, Members have said that we have
not used sufficient police powers for
that., He said that if he had got
police power he would see that it
succeeded. His outlook is different.
Right from the beginning we have
said that in a measure like this it has
an element of social reform, it has an
element of changing the attitude of
people, it has an element of makng
their attitude to ornaments and other
ithings more modern. We want to
divert their attention frem gold as a
form of investment, as a store of value
or as a source of security to the more
modern ways of investment such as
life insurance policies, Defence Bonds
and other social securitv measures. It
we want to achieve this, we are not
to make it 3 police measure. We have
to make it a social measure in which
we have to take the co-operation of
the people.

Surr BHUPESH GUPTA: Please do
nnt misunderstand me, do not distort
me,

Tue DEPUTY CHAIRMAN: Mr.
Gupta, please listen to him,
Sarr B. R. BHAGAT: I hava said

that the declarations were in the
nature of voluntary declarations. They
were private declarations, Now, we
are taking powers. If he says that
smuggled gold is coming in var®ous
forms, in large quantities, whether in
ornaments or gold, the intention is we
must seize it We want to check
smuggling alsp, That is an anti-social
measure. Therefore, any scheme of
such declaraticry will not hurt the
peasants or the workers or men and
women with small holdings of orna-
ments. The idea is to have a ceiling
for this holding. Below that this
power will not go, There should be
the minimum holding which should
not attract declaration. Certainly the
idegy is that large holdings must be
declared. If necessary, we will use

*
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[Shri B. R. Bhagat.]
the powurs given in the Bill so that
‘the declarations are made, It is not
our philosophy that we should waste
our gold.. Then he said that you have
not made it possible that the gold
is invested for public purposes or fer
industrial purposes or in the interests
of the country. A part of the gold
was investeq in gold bonds or in
defence bonds, but we made it entire-
ly voluntary., We have not come to a
stage in this country when we will
seize all private properly or we will
seize all private gold.

SHRI A. B. VAJPAYEE: You are
not,
Surr B. R. BHAGAT: What are

the police powers for unless we go in
for it completely? The hon. Member
claimed that if he ig allowed to do it,
he will do it, We do not want it that
way.

(Interruption.)

Then 1 come to the last point. 1
do not want to take more time of the
House. It is regarding the rehabilita-
tion of goldsmiths. The hon. Member
has said that it hurts him because the
entire community is ruined. In the
present Bill we have provided longer
time for the goldsmiths. In the ori-
ginal form it was rather severe on the
goldsmiths because it did not give
them time to adjust. Now we give
them the licence to remake the orna-
ments, so that it has taken care of a
large number of smal] artisans. For
example, it is our estimate that there
are about 300,000 goldsmiths families,
although some people have said that
it is 500.000 and some even say that
it is 20,00,000, but they are very large
figures on the face of them. Two
lakhs of goldsmiths have already
applied for licence under the scheme
for remaking ornaments of the same
purity. They are already doing the
job. Of the 1 l1akh people, 40,000 have
been rehabilitated. He said that we
dig not mprovide them employment.
Everybody may not have been taken
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care of. Some of the names he men-.
tioned may be there, T quite sympa-
thise with and appreciate it, But the
fact is that we have sent circulars to
all Employment Exchanges and State
Governments that the goldsmiths'
sons should be taken provideq they
have equal education. If a matricu-
late is required and if a goldsmiths’
son is not g matriculate he may
not be taken, but it is a fact
that many of the State Governments
have responded and 9,000 goldsmiths'
sons who were eligible have been
employed as a result of this. Similar-
ly we are giving them gther facilities.
Last year we spent Rs, 3} crores as
loans to them to enable them to take
up new jobs, and perhaps 26,000 h.ve
taken up new employments. We are
giving very libera] facilities to young
goldsmiths and young artisans for
taking up an educational career. We
are giving scholarships, and the Fin-
ance Minister has written to the State
Governments that they should pro-
vide liberal assistance in respect of
that, Even he is prepared to spend
Rs. 5 crores or more this year. So,
the idea is that in respect of g class
of people affected by this measure it
is the responsibility of the community
and the State, and we fully realise it
and we have written to the State Gov.
ernments that whatever assistance we
can give we should give in respect of
their rehabilitation which has pro-
gressed so that their hardship is les-
sened.

Many of the other points thal have
been raised will be duly considered
by the Joint Committee, but I would
pleagd with the House that this is a
measure which is necessary and abso-
lutely necessarv in the interests of

the economy of the country, and the =

earlier we get rid of the lure of gold
the better. That will take a few
vears, but if we have the co-operation
of all sections and if popular opinion
is created, there will be a time very
soon when the demand for gold will
be less and therefore the incentive for
smuggling will be less, and that will
solve the problem.

}
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1223 Gold (Control)

Suarr BHUPESH GUPTA: Regard-
ing Chapter 1V, declaration of gold,
nowhere it ig stated that the declara-
tion should be treated as confidential.

Tue DEPUTY CHAIRMAN: That
will be cieared in the Select Commit-
tee.

Sarr BHUPESH GUPTA: 1 should
like te know from him under which
rule actually the declaration of gold
is treateg private and confidential so
much so that you cannot tell even
Parliament. Under which rule?

SHrr B. R BHAGAT:
hear him.

I could not

SHrt BHUPESH GUPTA: Under
which rule exactly the declaration of
gold by an individual is to be treated
as private and confidential?

SHRI B R. BHAGAT: Rule 1260 of
the Gol¢ Control Rules. The Joint
Committee will go into it. Let me say
that I tried hurriedly to get the fig-
ures. The total is Rs. 43 crores, Fron.
individuals including Princes it is
Rs. 15 crores, but [ do not have sepa-
rate figures for Princes. We will make
them avuilable,

Tue DEPUTY CHAIRMAN: The
question is:

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do join in the

5
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Jomt Commuittee of the Houses on
the Bill to provide, in the economuic
and financial interests of the com-
munity, for the control of the pro-
duction, supply, distribution, usec
and possession of, and business in,
gold and ornaments and other arti-
cles of gold and for matters con-
nected therewith and resolves that
the following Members of the Rajya
Sabha be nominated to serve on the
said Joint Committee: —

. Shri Mahabir Dasg
Shri Suresh J Desai.
Shri B. K Gaikwad.
Shri I. K. Gujral
Shrimati Nandini Satpathy.
Shri C. D. Pande.
Shri Dahyabhai V, Patel
Shri P. Ramamurti
Shri Shiva Nand Ramaul,
. Shri V. C. Kesava Rao.
. Shri Sherkhan
Shri M. P. Shukla,
Shri Rajendra Pratap Sinha.
. Shrimati Tara Ramchandra
Sathe.
15. Shri A. M. Tarig.”
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The motion was adopted.

Tue DEPUTY CHAIRMAN: The
House stands adjourned sine die,

The House then adjourned
sine die at seventeen minutes
past five of the clock.



